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CENTRAL ADMINISTRATIVE TRIBUNAL :
PRINCIPAL BENCH i
NEW DELHI, :

CCP 365/92 in DATE OF DECISION: 23,2,1993
0A 1291/91
K.P, Oghare, eee Petitiener,
Versys

Shri N, Bisues,
Secretary (TO & DG(TD),

Ot, General eof Tech, Develepment, !

New Delhi & Ors, «ee Respondents, ?

| CORAM:

' THE HON'BLE MR, JUSTICE V,.S. MALIMATH CHAIRMAN, E
THE HON'BLE MR, I.K. RASGOTRA, HENBER(A). %

Fer the Petitiener, ees Petitioner present 5

A in persen, i
Fer the Respendents, eee Shri N.S5. Mehtas, f

Sr, Standing Counssl,

JUDGEME NT (ORAL)

(By Hen'ble Mr, Justice V.S. Malimath,
Chairman)

We accept the statement of the learned counsel |
fer the respendents that a cheque ef Ks,1698/- has been
sent to the petitiener on 19,2,1993, The petitioner says

{Z that he has net yet received the same, As there is svidence

X : te sheu that the cheque has been sent by registered pest on
19.2,1993, we have reasen te believe that it would be
served en the petitiener very shertly, Accerding te the
petitiener, there is also;galanca ameunt eof Rs,124/-due,The
counsel fer the respendents submitted that this is s very ;
small matter, He made a statement that if such amohnt,is |
is due te be paid te the pestitiener, he will instruct the

department te make geed the bslance smeunt alse,

2. fiscerding the statement of Shri Mshta, these

preceedings are dropped, ;f;étdy(ldpéz
: J heed /Z
(I.K, RASGETRA) (V.S. MALIMATH)

MEMBER(A) CHAIRMAN
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